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Central Administrative Tribunal,
Mumbai Bench, Mumbai.

(Nagpur)
0.A.90/2021
Dated this Friday the 22™ day of January, 2021.

Coram : Dr.Bhagwan Sahai, Member (Administrative)
Ravinder Kaur, Member (Judicigl] .

Eknath B. Chakurkar,

Director (Acting),

Indian Council of Agricultural

Research - Central Coastal Agricultural
Research Institute, 0ld Goa,

Goa - 403 402.

‘Residing at: B6 Girikunj, Kantyebhat,

0ld Goa - 403 402.

Mob. :9423056085,

director.ccari@icar.gov.in S Applicant .

( By Advocate Shri Parag G. Wagle )
Versus

A UNION OF INDIA, through
the Secretary,

Ministry of Agriculture,
New Delhi - 110 011.

2 The Chairman, :
Agricultural Scientists Recruitment Board,
Department of Agriculture Research
& Education, :

Ministry of Agriculture & Farmers Welfare,
Govt. Of India, Krishi Bhawan, Raisina Road,
New Delhi - 110 012. .. Respondents.

Order (Oral)
Per : Dr.Bhagwan Sahai, Member (A).

Heard the applicant's counsel.
2 The applicant apprehends that he may not
get selected for the post of Director, Central
Coastal Agricultural Research Institute, Goa by
Agricultural Scientists Recruitment 'Board, New

Delhi, although in the notification dissued by the

-
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ASEB “in  Januaryy 2019  in the "1ist of officers
working at that Institute his name was also
mentioned and he has been holding that- pést 4R
charge capacity for quite some time.
3. However, the counsel concedes that the ASRB
has not yet finalized the selection process for
appointment of Director of that . Institute. Thus
this application is at premature stage, based only
on apprehension of non-selection when the actual
cause of action for his grievance. has not yet
arisen. In view of this, the present O.A. 1is
returned to the applicant's counsel. The applicant
should await finalization of result by the ASRB for
selection for +the post .of Director, CARI; “Goa.
Thereafter if the applicantrhas any cause of action
about his non-consideration for that post by the
ASRB, then he may épproach the Tribunal.
4. In view of this the applicant's counsel

takes back the present O.A. Accordingly the O.A. is

dismissed as withdrawn at admission stage. No

costs.

(Rax:i\};fi;; Kaur) (Dr.Bhagwan SahaIy
Member (J) Member (A).
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